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SHRI F, A, AHMED : 1 have already
said that most of the States have under-
taken the revison of their Famine Codes.
If in any State that modification has not
taken place, if the hon, Member would
point it out to me, [ shall draw their atten-
tion to that aspect of the question (Inferru-
ption).

So far as the allegation of starvation
deaths is concerned, particularly relating to
Rajasthan and West Bengal, these alle-
tions have been made from time to time,
and all these allegations were referred to
the State Government concerned, and on
enquiry, no case of such starvation deaths
has been established so far, (Interruption)
The hon. Member has read out a telegram.
If he sends a copy of the telegram to me,
I shall again enquire into it and ascertain
how far the facts as alleged are correct. In
the statement which was placed before the
House, in April the detailed position was
given. After that, there has been the south-
west monsoon which staried very well. But-
there was a dry spell in July. But in
August the monsoon has been fairly wide-
spread all over the country, except in the
southern part of Bihar and some portion of
Mysore, From the indications before us,
during the last four years, this year’s mon-
soon is perhaps the best. 1 have map from
which hon, members will be able to com-
pare the monsoon this year and during the
last four years.

SHRI K. LAKKAPPA : He is reading
all incorrect statistics.

SHRI F. A, AHMED : I have to read
ths record which has been carefully prepared.
(Interruptions).

So far as demand for help from States
is concerned, for the current year 1970-71,
we have not till pow received any demand
from any State. When it comes, we shall
look into it.

SHRI RAJASEKHARAN : We would
request you to allow a discussion on this
and fix some time for it.

MR. SPEAKER : You never send any
motion and you stand up like this !
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RE. FLAG HOISTING CERE-
MONY AT THE RED FORT

SHRI R, K. AMIN (Dhandhuka) : I
seek your permission, Sir, to raise an im-
portant matter. On the 15th August, dur-
ing the flag hoisting ceremony at the Red
Fort, one grave mistake was committed by
the Prime Minister, She did not unfurl the
flag. In stead of her, an Air official un-
furled the flag. (Interruptions) This demands
the Prime Minister.
She must express regret to the House,

SHRI RANGA (Srikakulam) THE
Prime Minister has no right to perform
this funetion. It is the privilege of the Presi-
dent. I protested against it ten years ago
and ever since that time | have been boy-
cotting this function.

SHRL R. K. AMIN : when there was
some mistake in the introduction of the
Finance Bill, we were all summoned to meet
at 10 o'clock in the night. Similarily, are
you going to have that ceremony again ?
(Interruptions).
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MR. SPEAKER : Some officor made
mistake which was made up.
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SHRI R. K. AMIN : Are you going to
have the ceremony again ?

SHRI S. M. BANERJEE (Kanpur) :
Members of the Syndicate boycotted the
function...(interruptions)

DR. RAM SUBHAG SINGH (Buxer) :
CPI is part of Indira Gandhi, You are in
the pocket of Indira Gandhi...... inferru-
ptions)

SHRL RANGA (Srikakulam) : She has
no right to be there because she is a politi-
cian......(inferruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, I want to make a submission.
On the 15th August, while the national flag
was being unfurled in Red Fort the same
national flag was being burnt by CPI and
CPM in some parts of our country. Are
we going to show respect to our national
flag in this manner ? So, this House
should resolve that all those people who
dishonour the national flag and those who
connive at it must be condemned.
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SHRI RANDHIR SINGH (Rohtak) :
Those who have burnt the national flag
must be condemned in unequivocal terms...
(sg=ar7)

12.37 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER MONOPOLIES
AND RESTRACTIVE TRADE PRAC-
TICES ACT,1969, AND CoM-
PANIES ACT, 1956

THE MINISTER OF COMPANY
AFFAIRS (SHRI BAGHUNATH REDDY) :
I beg to lay on the Table—

(1) A copy each of the following Noti-

fications (Hindi and  Engish



